165 Re, L1C.

The Lok Sabha reassembled after

Lunch at Seven Minutes; past Four-
teen of the Clock.

[Mg, Drpury-SpEAKER in the Chair]

RE: STRIKE BY LIC EMPLOYEES

SHRI §. M. BANERJEE (Kanpur):
Sir, before you start, I have a small
submission to make. I request you to
kindly ask the Labour Minister to
make a statement, because I am told
that he is doing something. We have
heard of an impending strike by the
LIC employees. (Interruption).

AN HON. MEMBER: What is the
point of order?

SHRI S. M. BANERJEE: Kindly
hear me. It is not a point of order.
[t is a very small submission, and &
most humble submission. I request
you to kindly ask the Labour Minis-
ler to make a statement at least to-
morrow as to what the Government
is going to do, what steps are they
taking to avold the impending strike
by~ the insurance employees. 1 would
beg of you to ask him to make a state.
ment

Besides, we should also know what
the Government is doing. Bui un-
fortunately, nobody is here, Later on,
it should not be said that nothing
could be done. We want the Labour
Minister to intervene effectively now
and avoid the impending strike of
the insurance employee on the Bth
December. I request you to convey
our feelings to the Labour Minister
and to ask him to make a statement,

SHRI SHRI CHAND GOYAL
(Chandigarh): Why permit one Mem-
ber alone? We have an equal right to
be here. | want to add that this mat-
ter of the LIC /mployees is a wvery
important one, and since the Govern-
ment 18 in the habit of taking up the
plea that politics ls working and it Is
the politicians who work up these em-
ployees to resort to strike and all that,
I think fhe geners! feeling is that you

AGRAHAYANA 6, 1800 (SAKA) Employees Strike

166

should ask the Labour Minister te
come out with a statement and to let
us know what the Government has
done or is doing in the matter to avert
the strike. (Interruption)
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SHRI S. KUNDU (Balasors): 1
have also got to say something be-
cause I am the holder of an insurance
policy. As s result of this strike, the
interests of the policyholdsrs are at
siake. Besides, the demand of the
workers hag been pending for a lng
time. 80, the hon. Minister shoule
come forward and make a slatement.



167 Re. L.IC.
oft faw mraaw  (awft) - S
* A AR aTO EA W A
wferen £ o ot & wife e a8
& v oot wke #Yo ¥ wd wwITCEY
¥ fow w1 ¥ fagr ¢ fF 2 gwae a7
o W TR R
W AT s I O§ GEr #
LU

SHRI 5. M. BANERJEE: 64 Mem-
bers have made an appeal to the Mi-
nister and that is being handed over
to the Prime Minister. The 84 Mem-
bers belong to all parties.

MR. DEPUTY-SPEAKER: The
hon. Minister has taken note of it.
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MR. DEPUTY-SPEAKEH: Notice
will be taken of whatever has been
said on the floor of the House.

AN HON. MEMBER: You should
ask the Prime Minister to make a
statement about it,

SHRI INDRAJIT GUPTA (All-
pore): Since it is a very serious mat-
ter, can weg not make a submission
that some statement ghould be made
in the House?

MR. DEPUTY-SPEAKER: Every-
body from the Opposition side has
made a plea that this is a serious mat-
ter and it should be taken note of,
and the Labour Minister ghould come
forward to make a statement. The
Minister of Parliamentary Affairy has
taken note of it, Beyond that, I can-
not do anything now.

SHRI 5. KUNPU: You may direct
nim -tn make 5 statement.
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MR. DEPUTY-SPEAKER: He hu
taken note of it.
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SHRI H. N. MUKERJEE (Cal-
cutta North East): I have a submis-
sion to make. You have permitted
some Members to bring up an impari-
ant matter, and this being g sort of
mini-zero hour you have permitted it,
and 1 am very glad that you have
permilteq & mention of this subject.
Since you have permitted mention of
this subject, it has acquired a gpecial
importance, and the responsc of the
Minister is not to be taken for grant-
ed in an implied manner, as you were
lrying to say when you said that the
Minister had taken note of jt. The
hon. Minlster is sitting here, and it is
his job to take note of it, but that is
not sufficient. The point js that once
a matter ig brought up with the per-
mission of the Chair, and it was done
with the permission of the Chair in
this case, the response of the Gov-
ernment thereto has got to be made
positively and not by implication or
by sllence or by the bounden obli-
gation on the part of the Minister to
take note of it. Therefore, we want
some positive statement by the hon.
Minister on this. Something should
be maid In this matter which ¥wou
know. Bir, is very urgent.

MR. DEPUTY-SPEAKER: The
hon, Member would realise that as
soon as we reassemble here after
lunch recess, somebody or other gets
up and ralses something. If he says
that permission has been given for
that, that is not correct. There s no
question of permission. No intimation
wag glven to the Chair. But since
many Mambers have pleaded. as Y have
said, the hon. Minister of Partlamen-
tary Affalrs, who T could say Is alwo
very much interestsd In. sverting the
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strike if possible, would certainly
take note of it.

AN HON. MEMBER: But he is not
dealing with the subject.

SHRI 5. KUNDU: If he is wvery
much interested, then let him say
that,

SHRI RANDHIR SINGH: Dr. Ram
Subhag Singh knows a hundred times
more about these things than my hon.
friends opposite.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What is the reply
from Dr. Ram Subhag Singh?
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MR. DEPUTY-SPEAKER: I had
already asked the hon. Member not
to intervene. But still he got up. I
have already said that the hon. Min-
ister of Parliamentary Affairs has
taken note of what has been said, and
whatever has been stated on the floor
of the House will be communicated
or conveyed to the proper quarters.
On the spur of the moment it is
difficult to say anything further. As
I have said, whatever has been sald
on the floor of the House will be
conveyed to the proper quarters.
That ig the only thing I can say.
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUBHAG
SINGH): SBhri H. N. Mukerjee had
pointcd out that this is not the zero
hour. So, no questions should have
been raised here. But he pointed out
that if the Chair had permittad it
then it could be raised. You said that
you had not permitted it, and, there-
fore, 1 kept mum.
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DR. RAM SUBHAG BINGH: Bbri
Randhir Singh, 8hri Sheo Narald,
Shri 8. Kundu, Shri 5. M. Banerjee,
Shri Ramavaiar Shastri, Shri Madhu
Limaye, Shri Kanwar Lal Gupta and
Shri H. N. Mukerjee have raised
various things. As you have yourseif
summed up, the fact that these
were not ‘by you, it is my
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[Dr. Ram Subhag Singh]

duty to take note of anything that
happens here in the House and to con-
vey it to the proper quartcrs.

—

14,18 hrs,

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Clause 2— contd.

MR, DEPUTY-SPEAKER: The
House will now take up further
clause-by-clause consideration of tle
Indian Railways (Amendment) Bill.
We were on clause 2.
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“If a railway servant is in a
state of intoxication while on
duty, he shall be punished with
fine which may extend to Rs. 50
or where the improper perfor-
mance of the duty would be likely
to endanger the safety of any
person travelling or being upon
the railway, with imprisonment
for a term which may extend to
one year or with flne or with
both.”
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Tampering with signal, ete.
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